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Drder dated : 9,.9.05

Heard Mr. B.S.Tripathy, Ld. Counsel dppearing
for the Applicant and Mr, U.Be.Mohapatra, Ld. Sc,.
Standing Counsel; on whom a copy of this 0.A. has

already been :rved.

The Applicant, Chandra Bahadur Rana,wes

engaged as Ferro Printer in INS,Chilka and at thet

time, he was allotted with Quarters No. P/18/08. On
his retirement on 31.12.04, he continued to, occupy
the said quarters with due authorization from the
Executive Engineer/Garrison Engineer stationed at
INS, Chilka. He was also given a notice to vacate :

L

the quarters prematurely under Annexure-2/3, dated
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26.5.05, despite he is occupying the said quarters.
while filing this Original Application under Section
19 of the Administrative Tribunal's Act, 1985 (wherein
he has prayed for a direction to Respondents to
allow him to continue to occupy the said quarters
at INS,Chilka), he has pbaced on record a cOopy of
his representation dated 2.9.05 addre ssed to tﬁe
Garrison Engineer, INS,Chilka; wherein he h'»iis prayed
to allow him to retain the afaresaid Govt. quarters
with normal licence fee till completion. of the
school studies of his children, Mr. 8.3".}‘ripathy,
Id. Counsel aooearinc; for the Applicant ﬁasdisclosed:
that the Applic cant being a gubject of Nepal and he ‘
having served the Govermment of India organization
far over last 35 years, his children are prosecuting
local education coursesifar which he is in difficulty
to leave India immediately.

whether the authority will allow the Applicant
to retain the quarters or not is not within the
ambit and scope of the adjudicatory jurisdiction
of this Tribunal, and, therefaore, without making
any conment on merit, this O.A.No. 759/05 of the
Applicant is hereby diSpbsed of with a direction to

the Garrison Engineer(I), INS,Chilka to consider

the grievances of the Applicant as raised in his
representation dated 2.9.05. The Garrison Engineer,

INS,Chilka should also consider the grievances of the

Applicant as raised in this Q.A., as part of the
‘representation of the Applicant. ‘

With the afaresaid observation, this 0.A.
istands disposed of,.

Send coplas of this order to the Respondents
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along with coples of the 0.A. and free copies
of thisl order be also handed over to‘ ML .
B.S.Tripathy, 1d, Counsel appearing far the
Applicant and to Mr. U.B.Mohapatra, Id. Sr,
Standing Counsel rgpr~3mz'z'ting the Union of

India.
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